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ACT KO. XX OF l9RO; 

(Receiwd t i e  asseat of t i e  Go~.er?~or Cettc~nZ on t i e  231-rl NltrcA, 
1920.) 

kn  Act to consolidate and amend the law 
relating to  the suspension of sentences 
passed by Courts-martial under the 
Indian Army Act, 19111. 

WEEKEAS i t  is expedient to con~olidate and 
amend the lam relating to the suspension of 

sentences of imprisonment or transporkation passed 
by Courts-martial on persons subject to tho Indian vIIE of 3 9 1 ~  

Army Act, 1911 ; I t  is hereby enacted as follows :- 
$1101 b title 
and e3nstmc- 

f . This Act may be called the Indian Army 
tion. (Suspension of St:ntences) Act, 2920., and shall be 

construed as one with the principa,l Act. 
Definitions. 2. In this Act, unless there is anything r e p ~ g -  

nant in the suhject or oo~toxt,-- 

(a )  "committed " means committed to prison or 
to confinement in military cust,ody-; 

01) "competent military authority $'  means a 
superior military authority, or any gcncr- 
a1 or other officer not below the rank of 
field officor duly authorised by a superior 
military authority ; 

(c) " imprisonment " includes confinement in 
milibary custody ; 

(cl) " plrirrcipal Aot " medns the Indian Army VIII  of 191 
Act, 1911 ; 

(e) " sontencc " means a sentence of tranqporta- 
tion or imprkoarn~nt, whe;hr;.r 01-igin- 

ally 



ally passed on a rcrson subject t& 
the principal Act, or passed by way of 
reduction or commutation ; and " senten- 
ced " has tlie corresponding meafiing ; 
and 

( f )  " superior military authority" means tbe' 
Commander-in-Cbidf in  India or any 
cfficer empowered under the principal 
Act to convene general Courts-martial oP 
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summary general Courts-martid. 

3. ( I )  There  a person subject to the principal ~ u s p o n ~ i o n  

Act is seatcnced, the confirming officer when con- 3eLtellecs~ 

firming the sentence, or, in the case of a sentence 
which does uot require confirmation, the ofEcer hold- 
ing the trial or the President cf the Court-martial 
wl~en pwsing stlrntence may, notwithstanding any- 
thing in the principal Act, direct that such person 
be not con~mittod until the orders of a superior mili- 
tary authority have been obtain@ 1. 

(2) A superior military authority may, in the Caso 
of any sucll oflendcr so sentenced,- 

( a )  direct that, until his orders have been obtain- 
ed, such offender shall not be comlnitted ; 
and 

(b )  suspend the sentence whether or not the offend- 
er has already been committed. 

(3) Where, in accordance with any order passed 
under &ub-section (2), a sentence is suspended, the 
01Yeoder shall, ~rlietller he has been committed or' 
not, forlhnith be released. 

' -C&&;;lati&' 4. Any period during whicl, a skiitence is under of perioas ' . 

euspenaiorl shall be reckoned as' part  of thq term of or scuteliee 

such sentence. under BUS- 
p e u ~ i o u .  

5. A superior military author it,^: niay,. a t  any  paver t d .  

t,i,nle \vllilst a sentence is suspesdd unrler. this 
. . 

order- or olbder 
re l~ i s5 .o~ .  

(a) that the ofTender be committed- to ubrlergo 
the unexpired portion of the sentence, oq 

(b)  that thc sentence be remitted, 
6. Where 
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6. Where s sentence has been suspendecl under 
this Act, the case may a t  any time, and sl~all at inter- 
vals of not more than four months, be re-considered 
by a competent military authority, and if, on any 
such re-consideration, it appcwrs to such authority 
t11at the conduct of the offender since his convic- 
tion has been such as to 'justify a remission of the 
sentence, he shall, if he is not also a superior mili- 
tary authority, refer the case to z, superior il~ilitaly 
authority. 

7. Where an  offcnder, while a sentence on him 
is suspended ur,dcr this Act, is sentenced for any 
other offence, then- 

(&) if the further sentence is also suspencled 
under this Act, the two sentences shall 
run concurrently ; 

t&) if the further sentence is for a pericd of 
t ime months or more and is not suspended 
under this Act, the offeider sllall also be 
committed on the unexpired portion of 
the p ~ ~ v i o u s  sentence, but hot11 sentences 
shali run concurrently ; and 

( c )  if the further sentence is for a period of 
three months or less and iff not suapclnded 
under this Act, the offender shall be corn- 
xnitted on that sentence only, and the pre- 
vious sentence shall rsnbject to atrv order 
which nlay be passed under seccion 6 or 
section 6) continue to be suspended. Q 

8. Tho powers conferred by this Act shall be 
in addition to, and not in derogation of, any powers 
as to the mitigation, remission or colnmutation of 
sentences conferred by the principal Act, and a 
superior military authority shall, as regards persons 
subject to that Act, be an authority having power 
to mitigate, remit or commute sentences under sec- 
tioa 112 of that Act. 

9, Yhere in addition to any other sentence the 
punishlrlent of dismissal has been awarded by a 
Court-martial, a r  d such other sentence is suspended 
under this Act, then, notwithstanding anything 

contained 



OF 1920.1 Inskian Avmy (SuspemBon of 949 
Xen te  fzces). . 

contained in the principal Act or in any rules 
made tlleveundcr, suoh dismissal shall not take 
effect until so ordered by a superior military autho- 
rity : 

Provided that, if a sentence is remitked under 
this Act, the punishment of disir~issal sliczll also be 
remitted. 

10. The Indian Army (Suspension of Bentcnces) Repeal 
A I ~  1V Act, 1917, and ttie Indian Army (8uspension of 1917e 

Sentences) Amendrnent Act, 1918, are hereby repeal- 
ed, and all sentences which are suspeiided tlierc- 
under at the commencement of this Act shall be 
dceived to have been suspended under this Act, 
and the provisions of this Act sliall apply accord- 
ingly : 

Provided that all sucli sentences shall, on, the 
expiry of six rnonths from the commencement of 
tliis Act, if slill under suspcllsislz, be dc~lned to ba 
rkmi tied. 


